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Fi.V.Krishna Rao

es Applicant
.And

1. The Director General,
TUnion DT"lAOlﬁ; NS8W UBLN1l.

2. The Chief Gensral flanagser,
Maintenance, Telecemmunications,
Madras.

3. The General Managsr,

- Maintenance, Telecommunications,
Bangalore.

.4, The Director of Maintenancs,
STSR, Vijayawada.

+¢ Respondents

Cuhnsel for the Applicant : Shri M.Pandu Ranga Rao

~ tCounsel for ths Respondents : Shri N.V.Raghava Reddy, Addl.CGSC

THE HON'BLE SHRI R.RANGARAJAN 3 MEMBER (A)
THE HON'BLE SHRI B.S5.JAI PARAMESHWAR :  MEMBER (J)

(rder per Hon'ble Shri R.Rangarajan, flembar (A) ).
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€ applicant in this ga hag a)
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OPC held in fa 73 F 74 P -
Yy 1973 and i
A "o ’ ebruary, 1974 in the case of the appli

cant without tsking note of the adverse remarks if any in the con-

fidential reports placed bsfore the the original DPC. If on that

basis of the revieu, if the appiicant is found fit to be empenelled
in the list recommended by the OPC held in May, 1973 and February,
1974; his name should be shouwn st the appropriate place in that
list. It was further directed in OA 1283/93 that his case for

higher grade adhoC promoticn should be done on that basis. Promo=

tion to Group-A service is a consequential relief that will accrue
to him on the basis or as per the direction in OA 1283/93 and
hence hislcase for Group=-AR gervice should also be considered on

that basise.
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- Copy to:

-1.fTha Director General, Telscommunications, New Dalhle

fZ;ETha Chief Ganeral Nanagar, Maintenanca, Telecommunicatiens,
Madras, :

o

3é The Ganaral Nanag-r, Maintanance, Tllecemmunications,

Bangalors,’
4, The Dirsctor of Meintenance, STSR, Viajeyawada .
54 One copy to Mr.M ;ﬂanduranga Rap, Advocate,CAT,Hyderabadsé
6+ One copy to Mr¢N.V.Raghava Reddy, Addl.CGSC,CAT. Hyderabad,
7+ One copy to DJRYA), CAT,Hyderabad,
_ 85 One duplicate capy;
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(Order per Hon'ble Shri R.Rangarajan, fiamber (A) ). Q!.‘

Heard Shri Ravi for Shri. M.Pandu Ranga Rao, counsel for
the applicant anrd Shri N.V.Raghave Reddy, learned standing counssal

for the respondents.

. 2. The applicant in this OA has also fiied OA 12B3/94, which
was. disposed of todey. The relief ssked for in this DA will flou

from the consequential directions given in UA 1283/93,

3. This 0A is filedpraying for & direction to the respondents
to promote the applicant to Group-A service as per original seniority

Fixed to him in Croup-B category with all consequential benefitsg,

4. The case of the applicant has been narratsd in DA 1283/93.
A direction has been given in that DA to revieu the results of the
OPC held in iMay, 1973 end februsry, 1974 in the cese of the appli-
cang without taking note of the aduerse remarks if any in the con-
vidential reports placed before the the original DrC. If on that
basis of the review, if the applicght is igund 7it to be empancllsd
in the list recommended by the DPC held in May, 1973 and February,
1974, his name should be shown at the appropriate place in that
list. It was further directed in OA 1283/93 that his case for
nigher grade sdhoc promotion shouid be done on that basis., rromo-
tion to Group-A service is s consequential relief that will accrue
to him on the basis or as par the direction in 0A 1283/93 and
hence his cage for Group-A service should also be considered on
that basis,
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